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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH
¥ W K F X R ¥ *
Commercial Complex{BDA)
Indiranagar
Bangalore - 560 038
Dated : [, 1
Application Nos. 489 to 507 & 523 to 526/87(F)
Applicants Respondents

Shri Ravindranath Kate K & 22 Ors
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Shri Ravindranath Kate K,
Shri Ravindra Naidu

Shri E, Gopinath

Shri K, €handran
ShrivJamshidkhan

Shri G, Venkatesh

vSmt'Vijayakumari

Smt Sharada

Smt Umadevi

Smt Sajeeda Begum
Smt Prasannakumari
Smt S. Radha

Smt R, Nirmala

Smt Sarvamangala
Smt Sarala

Smt Bhagyalakshmi

V/s  The GM, Southern Railway

Madras & 5 Ors

17. Smt Chamu
18, Shri Munigangaiah
19, Shri K,L, Krupa

(S1 Nos, 1 to 19 = ElRs,
Reservation-cum-Enquiry Office
Southern Railway,

Bangalore City)

20, Shri S.,M, Babu v
Advocate
242, Vth Main, Gandhinagar
Bangalore - 560 009

21, Kum G, Vasanthakumari
1159/8, Milk Centre, Main Road,
Mysore South
Mysore

22, Smt Meherun Bhi
106, Loco Colony
VV Mohalla

Mysore

23, Smt Jacintha Jones
Chief Reservation Office
Bangalore City Railway Station
Bangalere

24, Kum, G, Girijamma
Upper Street
Aunthar
Guthamma Temple
Bhadravathi
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25, Shri M, Abdul Rahaman |
Advocate |
No, 306, Subedar Chathram Road ‘

Bangalore - 560 009 ‘

26, The General Manager
Southern Railway
Park Town
Madras - 3

|
27. The Chief Commercial Superintendent
Southern Railways
Madras

28, The Divisipbnal Commercial Superintendent
Southern Railway |
Bangalore

29, Tne Divisicnal Railway Manager |
Sputhern Railway |
Bangalore _

30, The Chairman |
Railway Board
New Delhi - 110 001

31. $hri Ramesh
Bangalore City Reservation Office
Railway Station
Bpngalore

32, Shri M, Sreerangaiah [
Railway Advocate
3, S.P, Buildings, 10th Cross
Cubbonpet Main Road
Bangalore - 560 002
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$ubject ¢ SENDING COPIES OF CORDER PASSED BY THE BENCH

p |
Please find enclosed herewith copy of Order passed by this
Tribunal in the above said applications on 29-10-87
. |
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Encl 't As above | E




CENTI AL ADMINISTEATIVE TRIBUNAL
BANLALORE
OATED THIS Trht 23TH DAY Ot OLUTOBER, 1387

Hon! ble Shri Justice K.S. Puttaswamy, Vice-=Chairman
Present: and

Hon'ble Shri L.H.A. Regyo, Member (A4)

APPLICATION NOS. 489 TC 507 & 523 TO 526/87

1. Sri. Ravendranath Kate K,

ajed 23 years, Applicant in

S/0 B. Krisnna Rao. .o A. No.489/87
2. Sri. Ravindra Naidu,

ayed 27 years, o Applicant in

S/o J.u. Ramachandra, A.No.490/37
3, Sri. E. Gopinath,

ayed 27 years, o Aaplicant in

S/o Eithiraj. A.No.491/37
4, Sri. K. Cnandran,

aged 28 years, .o Anplicant in

S/o P. Kuppuswamy, A.No.492/37
5, Sri. Jamshidkhan,

aged 36 y=ars, .o Aaolicant in

S/o Abdul Rasid Khan, A.No.493/87
6. Sri. L. Yenkatesn,

ayed 36 years, .o Analicant in

S/o, Narasiah. R.No.4394 /37
7. Vijayakumari,

aged 30 years, .o Annlicant in

- J/o M.RE. Prasad. A.No.495/87

B, Mrs. Sharada, _ _

ajed 26 years, .o Aaplicant in

D/o N. Mohan Ram. AJNo.496/87
9. Mrs. Umadevi, N .

ayed 26 years, .o Applicant in

D/o L. Lhannappa. A.Nc.497/87
1C. Mrs. Saje=da Begum,

aged 27 years,
D/o Abdul Rasheed.

Mrs. Prasannakumari,
aged 27 years,
W/o M.R. unni.

Mrs. S. Radha,
aged 29 years,
U/o N.S. Govindan

Aoplicant in
A.No.498 /87

Apolicant in

A N0.499/87

 Applicant in
* A.No.500/87
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12. Mrs. R, Nirmala,

‘aged 29 years,
| D/o C. Ramaiah.

144 Mrs. Sarvamangala,
agyz2d 27 ysars,
| D/o Bagirathi.
151 Mrs. Sarala,
. aged 27 years,
W/o Ravi.
\
16. Bhagyalakshmi,
ayed 29 years,
| D/c Chikashamanna.
17, Mrs. Chamu,
aged 31 years,
| D/o M. Subramanyan.
18, Munigangaiah,
| a,ed 28 years,
S/o,Hanumaiah.

\
19. K.L. Kruna,
| aged 33 years,
S/o J.P. Xrishnasuwamy.
|

( 811 are working as ELR's in

Reservation-cum=Engquiry
office, Southern Railuway,
Bangalore City)

|
(shri S.M. Babu, Advocate)
20, Miss. u. Vasanthakumari,
D/o. S. Lovindasuamy,

| ayed 29 years,

| No.1159/8, Milk Centre,
Main Road, Mysore South,
| Mysore.

21. Mrs. Msherun Bhi,

W/o Abdul Mazeed,

aged 32 years, .
D.No.106, Loco Colony,
Jy./. Mohalla, Mysore.

\
22. Mrs, Jacintha Jones,
\ J/o. Y. Jones,,

aged 28 years,

| Chief Reservation Cffice,
Bangalcre City Railway Station,

Bangyalore.

Miss. u. Girijamma,

Bhadravathi.

| .
( shri M.&bdul Rahaman, Advocate)

D/o. V. Bheemanna (Late), |
aged 32 years, Upper Street,
Aunthar, Gutnamma Temole, |

> |

Applicant in
A.No.501/87.

Annlicant in
A.Ng.502/87

Apolicant in
A.No.503/87

Applicant in
A.No.304/87

Annlicant in
A.No.505/87

Anplicant 1n
A.No.506/87. "

Applicant in
A.N0.507/87.

Applicant in
A.No,.523/87

Aooslicant 1in
A.No.524 /87

Applicant in
AWNo.525 /87

Aonlicant in

A.No.52g /87



1. The GLeneral Manager,
Soutnern kailways,
Madras.

2., The Chief Commercial Sunerintendent
Southern Railways,

Madras.

3, Divisional Commercial Sunerintendent, Common respondent
Southern Railway, in A.N0.489 to507
‘Bangalore. and A.N0O.523t0526

4. Divisional Railuway Managjer,
Southern Railuay,
Bangalore.

35, The Chairman, _ Respondent No.5 in
Railway Board, A.No.489 to 307 and
"New Delhi. R.No.1 in A.No.523 to
526.

6. Mr. Ramesh,
Bangalore City Reservation
Office, Railway Station,
Bangyalore,

Respondent No.6 in
A.Nos.523 to 526/87.

(Shri M. Sreerangaiah, Advccate)
These applications havinyg come up for hearing to-day,
Vice-Chairman made the following:

ORDER

As the questions tnat arise- for determination in these
cases are common ue propose to dispose them of by a common

ocrder.,

2. The applicants are working as Clerical Assistants on
aaily wayes basis tc assist the Booking Clerks in the Reser-
vation and enquiry office at the Bangyalore City Railway
\3%\ation during peak seasons. Apprehending that their S?ryiéés

ué%ld be terminated, the aoplicants by senarate but identical

3



applications aporoached thnis Tribunal under Section 19 of
|

the Administrative Tribunals Act, 1985 for aoprooriate

reliefs.

3. In their renly, tne resdondents have resisted the

applications, |

4, Sriyuths S5.X. Venkataranga Iyengar, M, Abdul Rahman,

learned counsel for th=s asnlicants contend that the cases of

the apalicants were in all fours to the cases d=cided by the

‘ .
Princinal Bench in 0A No.1174A of 1336 decided on 28th August

1937 (MISS NEERA MEHTA & OTHERS v. UNION OF INDIA AND OTHERS)

and tniey were all entitled for reyularisation on the same

terms and conditions stioulated in %that very order.

(i

. Shri M., Sreeranyaiah, learned counssl for the resoondents
contands that these cases uwere not similar to Miss. Neera Mehta's
case and therefore the ratic in that cannot govern these cases

at all,

6. Je have carafully examined wh=ther these cases are

similar to Miss. -Neera Mehta's case dscided by the Principal
e e ‘
Banch. Je find that they are Aimilar in all resoects tc that
is L '

case. The only differencé/in tine nomenclature of the posts

and that XX . cannot and should not maxe any difference
in deciding wnether they are similar. If they are similar 1in
all respects, then we are bound to follow the decision in
N\1iss. Mehta's case and maxe sim%lar directions. For tne

\v?.y reascns stated in Miss.Neera Mehta's case, ue direct the

|



Resnondents that the applicants who uere enyaged on or

before 17.11.1936 shall be regularised and absorbed

agyainst regular posts after they have comnleted three

years of service from the date of their initial engage-

ment subject to their fulfilling all other conditions in

regjard to qualifications. etc., as contained in circulars

dated 21.4.1932 and 20.4.1985 of the kailway Board.

7. foplications are disnosed of 'in the above terms.

But in the circumstances of the cases, uwe direct the

parties to bear their oun costs,

Sd- - - SRR

. Vlce-éﬁi;igaz/ﬂieigf) member (A) Lo « &y

T’uuc C QP‘Q
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SECTIOM OFFICER
CENTRAL ADPIRISTRATIVE TRIBUNAL
ADDITISHAL BENCH
BAGALBEE



CONTEMPT
: PETITION(CIVIR)abuNuxxnuNu (s)

“Applicant (s)

CENTRAL ADMINISTRAT IVE TRIBUNAL

BANGALORE BENCH
*EEEEF R

Commorcial Complex (BDA)
Indiranagar

Bangalore - 560 038

Datcd

42 te 46

. 1700 71989

—/39

IN RPPLICATION NOS,

495, 497, 506, 524 & 525/87(F)

/

W.P, NO (D)

Smt
To
1.
2,
Je
4,
5.

(s1

7.

Vijeyakumari & 4 Ors The General

vV/s

Smt Vijayakumari 8.

Kum. Uma Devi

Shri Munigangaish

Smt Msherun 8hi 9,

Smt Jacinthe Jomes

Nos, 1 to 5§ =

ELRs in Reservation-cum-Enquiry Office 10.
Southern Railway

Bangzlore City Railuway Stetion
Bangalore - 560 023)

Shri §.K, Srinivasan
Rdvocste
No.10, 7th Temple Road
15th Cress, Malleswaram
Bangalore - 560 003

12,
The Gsneral Manager
Southern Railway
Haad Quarters Office
Park Town
Madras - 5§00 003

Subject 3

11:.

SENDING COPIES OF ORDER PASSED BY THE BENCH

“Respondents

Managsr, Southern Railway,

Madres & 4 Ors

The Chief Commercial Suplrintendent
Southern Railway ;
Headquartars Offica

Park Town

.Madras - 600 003

The Divisional Commarcial
Supsrintendent
. Southern Railway
Bangalere Division
Bangalore - 550 023

The Divisicnsl Railway Manager
Southern Railway

.Bangalore Division

Bangalers -~ 560 023

The Cheirman
Railway Board

Rail Bhavan

New Dmlhi - 110 001

‘Shri M. Sreesrangaiah (i
Railway Advocate :
- Hotel Mayura Building (2nd Floor)
No. 2, Kumbargundi Road
(Silver-Jubiloo Park Road Cross -
Near Town Hall)
Bangalere - 560 002

Please find cnclosed heremlth a copy of DRDER/SXRx/iM?ERXNxBREER
C.P.(Civil)
passed by this Tribumal in thc above sald[appllcatlon(s)~on

 DEPUTY REGISTRAR

ﬁﬁcl}: As stated

"~ 6=-10-89 .

(JUDICI;7¥/
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH, BANGALORE.
DATED THIS THE 6TH DAY OF OCTOBER 1989,

Presants Hon'ble Shri Justice K.S.Puttaswamy oo VICE CHAIRMAN

Hon'ble Shri L.H.A.Rego oo MEMBER(A)

CONTEMPT PETITION(CIVIL) ND.42 to 46/1989

e Smt «Vijayakumari,

2, Ms.Uma Davi,

3. Mr.Munigangaiah,

4, Mrs, Meherun Bhi,

S. Mrs, Jacintha Jonss ' es Applicants

(All are working as ELRs in
‘Ressrvation cum Enquiry Office,
Southern Raflway, B'lore City
Rajilway Station , B'lore 9)

(Shri S.X.Srinivasan oo Advbcate)
vs,

1. The Genersl Manager,
Southern Rajlway,

Head Quarters 0ffice,
Park Touwn,

Madras 600 003.

2,The Chief Commercial Supdt.,
Southern Railway,

Head Quarters Qffice,

Park Toun,

Madras 600 003,

3. The Divisional Commercial Supdt.,

N sangalore Divisfion,
Y C-Southnrn Railway,
) }Bangaloro 9.

Tha Divisional Reilway Manager,

Southern Railway,

”@angalorq Diviaion,
\\‘hu.h§¥;;¢gﬁﬁfﬁ% Bangalore 9.

5. The Chairman,

Railway Board,

Rail Bhavan, ' -
New Delhf 110 QO01, e+ Re=pondents.

(Shri m.Sresrangaiah .. Advocats)

This application has come ub today before this Tribunal

for Ordsrs, Hon'ble Yice Chairman made the followings
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ORDER

Patitioners by Shri S.X.Srinivasan., Respondents by

Shri M.Sresrangaiah,

2. In these pstitions made under Section 17 &f
the Administrative T;ibunals Act of 1985 and the Contempt of Courts
Act of 1971, tha petitioners have moved this Tribunal to punish the
respondents for not implementing en aorder mads in their favour on

29,10,1987 in Application No.s.495,497,506,524 & 525/1987.

3. ' In application nos. 495, 497, 506, 524 & 525/1987

and connected casas, the petitionsrs and 18 others had moved this

Tribunal to regularise their service in terms of an order made by the
Principal Bench of this Tribunal in 0.A.N0.1174 A of 1986 decided
on 28th August, 1987 (MS.NEERA MEHTA & OTHERS vs, UNION OF INDIA
AND OTHERS ). On 29,10,1987, we disposed all aof tham by a common

Order in these termsi=

® For the very reasons stgted in Miss Nesra Mehta's case,
we direct the Respondents that the applicent who wers
sngaged on or before 17,11.1986 shall be regularised
and absorbed against regular postsafter they have
completed three years of service from tha date of
their initial engagement subject to their fulfilling
all ethsr conditions in regard to qualifications, stc.,
as contained in circulars dated 21.4,1982 and 20,4,1985
of the Railuway Board.

Applicetions are disposed of in the above terms,
But in tha circumstances of the cases, wa direct
the partiss to bear their own costs."

Shri Sreerangaiah informs us that the Special Leeave Petition filed

by the Rajlway administration against the decision of the Principal
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Bench in Ms.Neera Meshta's case has besn dismissed by the Supreme
Court and the Rajlway administration had taken a decision to
implement the ordsr in that and thesa cases with expedition for

"which purpose hea praye ror at least another 2 months time.

4, Shri Srinivasan vehementaly opposes the grant

of zny further time to the respondsnts to implement our order,

5. ' We are satisfied that the facté and circumstances
Justify us to grant time at least till 30,11,1989 to implement our
orders, ue, therefore, grant time to the rsspondents till 30,11,1989
to implement our orders, But in the meanwhile we drop these

Contempt of Court Proc§adinga rea?rving liberty to the petitioners

to apéraach thie Tribunal if our orders are not imglemented on or

Qg;gg:;30.11.1989, with no order as to costs,

Q.—_‘ ~

MEMBER(A) ™ | T/

(NN 2> JVICE CHAIRMAN |
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